I N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRLMP. NO 21374 & 21375 OF 2009
I'N

CRIM NAL APPEAL NQ(s). 1480 OF 2009

SARQJA Appel I ant (s)
VERSUS

STATE TR I NSP. OF POLI CE Respondent (s)

ORDER

These applications, being CRLMP. NO 21374 &
21375/ 2009, have been filed on behalf of the
appel | ant in a di sposed of matt er, for
clarification/nodification of the order dated 10t
August,, 2009, by which Crl.A No.1480 of 2009
had been disposed of. In our said order, the
sentence had been reduced from two years to the
m ni mum puni shment of six nmonths under Section 7 of
the Prevention of Corruption Act, 1988, and from
three years to the mnimum punishnent of one year
under Section 13(1)(d) and 13(2) of the aforesaid
Act. Wiile passing the said order, it appears that
we had not nentioned as to whether the said

sent ences wer e to run consecutively or



concurrently, although, the trial court had done

SO.

- 2- Crl. A 1480/ 09
We, therefore, clarify our order to the
extent that the two sentences in respect of the two
of fences shall run concurrently.

The applications are di sposed of, accordingly.

( CYRI AC JOSEPH)

NEW DELHI
April 05, 2010.



